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APPEARANCE 
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Final Order No.  A/    11382  /2023 

                                                                   DATE OF HEARING: 21.06.2023 

                                                                      DATE OF DECISION: 21.06.2023 

RAMESH NAIR  
 

Since the amount involved is below 50 Lacs.  Revenue’s appeal is not 

maintainable in terms of Government Litigation Policy under Circular No. F. 

No. 390/Misc/116/2017-JC dated 22.08.2019. 

2. Accordingly, the appeals are dismissed on monetary limit.  

 

 (Dictated & Pronounced in the open court) 

 

RAMESH NAIR 

MEMBER (JUDICIAL) 
 

 
 

C.L. MAHAR 

MEMBER (TECHNICAL) 
 

 

 

Geeta 


